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Lost  Due  to  Disturbances  in  Saiiui   

Bazar, Delhi 

*106.   SHRI     MAHENDRA    
BAHADUR SINGH: 

SHRI   SAWAISINGH   SISODIA: 
SHRIMATI   LAKSHMI   KUMARI 
CHUNDAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of the estimated loss ol life 
and property suffered during the recent 
disturbances  in  Sadar  Bazar,  Delhi;   and 

(b) the nature of assistance given by 
Government to the victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA:) (a) 
According to the information furnished by 
the Delhi Administration, property worth Rs. 
12,00,450 has so far been estimated to have 
been damaged in the disturbances that 
occurred in the Sadui Bazar area on May 5, 
1974. Eleven persons are reported to have 
lost their lives. 

(b) An ex-gratia grant of rupees two 
thousand each has been paid to the next of 
kin of the deceased. An amount of Rs. 
3,93,550 has also been sanctioned towards 
gratuitous relief house subsidy and housing 
and business loans. 

Kali Project in Karnataka 

♦107. SHRI H. S. NARASIAH: Will the 
Minister   of  IRRIGATION   AND   
POWER 
be pleased to state: 

(a) whether the Planning Commission has 
given an assurance to the Karnataka 
Government on Central Government's as 
sistance for the implementation of the 
Kali Project  in  that State; 

(b) if so, what are the details thereof; and 
(c) whether the Central aid for Kali 

Project  is within  the plan  ceiling? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) to (c) A 
statement is laid on the Table of the House. 

Statement 

(a) to (c) The Kalinadi hydro-electric pro-
ject is a scheme spilling over from the Fourth 
Plan, and is included in Karnataka'! Fifth Plan. 
The Fifth Plan outlay have not been finalised, 
but the tentative outlay proposed for this 
project is Rs. 81 crores. Central assistance is 
not given for individual Sectors of the State 
Plan, but the Central Government would 
assist, through block loans and block grants, 
the financing of the Karnataka Fifth Five Year 
Plan, and to that extent would help to finance 
the Kalinadi project. No Central assistance for 
this project has been provided outside the 
Fifth Plan calling. 
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{ [Enquiry   into   the   Communal    riots    of 
Sadar   Bazar,   Delhi 

*168.   SHRIMATI   RATHNABAI     SRE-
ENIVASA RAO: 

SHRI O.  P. TYAGI: 

SHRIMATI PRATIBHA SINGH: 

SHRIMATI MARGARAT ALVA: 

SHRIMATI   LEELA   DAMODARA 
MENON: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetrer the enquiry instituted into the 
causes of disturbances which broke out in 
Sadar Bazar, Delhi on the 5th May, 1974 has 
since been completed; 

(b) if so, what are the main findings 
thereof; 

(c) the number of persons arrested and 
punished  in  this connection;  and 

(d) the measures Government have taken to 
prevent the recurrence of such incidents?] 
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t[THE MINISTER OF STATE IN THE 

M1NISTERY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) to (d) 
A  statement   is  laid   on   the  Table  o£  the 
House. 

Statement 
(a) and (b) A one-man Commission of 

Inquiry under the Commissions of Inquiry 
Act, 1952 has been set up to inquire into the 
causes etc. o£ the disturbances that took 
place in the Sadar Bazar area on the 5th May, 
1974. The Commission is expected to 
complete its inquiry and submit report to the 
Government in about four months'   time. 

(c) 156 persons were arrested in three 
cases registered in connection with the dis 
turbances that occurred in the Sadar Ba/ar 
area on May 5, 1974. None of these per 
sons has been convicted so far. 

(d) Following measures have been taken 
to prevent the recurrence of such inci 
dents:— 

(i) Armed pickets have been set up at 
Strategic points in the area o'f P. S. Sadar 
Bazar and patroling has been intensified 
round the clock. 

(ii) A well equipped company of strong 
armed force has been stationed at P. S. 
Kamla Market under the charge of a Dy S. 
P. which covers the riot affected area in 
Sadar Bazar, Lahori Gate, Hauz Qazi, 
Kamla Market and Jama Masjid specially 
for meeting any emergency caused  by 
riots. 

f[ ] English translation. 

(iii) Effective preventive action has been 
taken against bad characters, anti-social 
elements and communal minded persons 
under the Cr. P. C. and the Bombay Police 
Act. 

(iv) AH the fire arms licence holders in 
the areas of P. Ss. Sadar Bazar, Lahori 
Gate, Kamla Market, Hauz Qazi, Jama 
Masjid, Darya Ganj and Kotwali have been 
directed to deposit their arms in the police 
stations. This direction has been largely 
complied with. Issue of fresh licences in 
these areas has been totally suspended, 

(v) Externment proceedings have also 
been initiated against desperadoes of the 
area. 

(vi) All shops which sell aerated water 
.ind pan have been prohibited from being 
kept open beyond 11 p.m. This has been 
done to prevent gathering of bad elements 
at   these places. 

(v i i )  A prohibitory order has been 
issued against collection of bricks and 
other material such as empty bottles etc. 
which can be used as missiles on roof tops. 

(via) Day-to-day intelligence is being 
collected and a close liaison is being 
maintained with the special branch of the  
CID,  Delhi.] 

Boundary  Questions  between  Haryana  
and U.P.,  and  Maharashtra and 

Karnataka 

*109.   SHRI   KRISHAN   KANT: 

SHRI  PRAKASH   VIR  SHASTRI: 

SHRI GURMUKH SINGH MUSAFIR: 

SHRI J. S. TILAK: SHRI  A.   G.   

KULKARNI: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the answers to Starred 
Questions 31 and 106 given in the Rajya 
Sabha on 21st February, 1974 and 25th April, 
1974 respectively and state the progress so 
irti made in resolving the houndary questions 
between Haryana and U.P. and Maharashtra  
and  Karnataka? 


